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CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

COMPLAINTS MADE BY DETENU§ TO
INpIAN  HicE ComMmissioN, CEYLON

Dr. L, M. Singhvi (Jodhpur): I call
the attention of the Prime Minister to
the following matter of urgent public
mmportance and I request that he may
make a statement thercon:—

The complaints made by persons
of Tr.""n origin in the Detention
Camp in Slave Island , near
Colombo, to the Indian High Com-
mission in Colombo regarding the
treatment meted out {o them.

The Deputy Minister in the Minis~
try of Externa] Affairs (Shri Dinesh
Singh): Following the opening of an
additional detention camp at  Slave
Island near Colombo, an official of the
Indian Figh Commission in Colombo
visited the camp on the 22nd April,
1963, to meet the persons of Indian
origin detained there and to see what
facilities were available to them.
There were, at the time, a total of 186
persons detained at the camp, of which
a majority were alleged illicit immi-
grants, the others being Indians
arrested for overstaying their visas.

Some difficulties of the inmates
about lack of accommodation and in-
adequacy of certain amenities which
came t0 notice were subsequently
brought to the notice of the Ceylonese
authorities concerned, who have agre-
ed to examine the points, immediately,
and to do everything possible to im-
prove the conditions.
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The High Commission have , also
taken certain steps to expedite the
enquiries necessary in India before the
alleged illicit immigrants are issued
with travel documents for their de-
portation to India. This, it is hoped,
will contribute towards reducing the
number of people at the camp.

Dr. L, M. Singhvi: With what
promptitude was an effort made to
secure legal redress and, if necessary,
repatriation of these detenus? What
was the time-lak between the know-
ledge that the Indian High Commission
acquired about the treatment meted
out to them and the action taken by
Government?

Shri Dinesh Singh: There was no
question of any legal help in this
connecfion, as these people had over=
stayed their visa, and it is a question
of their coming back. They them~
selves have taken some legal actiom:
they have filed an application before
the High Court, and that is pending.
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ACCIDENT TQ AIRCRAFT OF DELHI
Frymine CLus

Shri S. M. Banerjee (Kanpur): I
call the attention of the Minister of
Transport and Communications to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:—

The crash of an aircraft operat-
ed by the Delhi Flying Club on
the 3rd May 1963, resulting in the
death of one student pilot.

The Deputy Minister in the Ministry
of Transport and Communisations
(Shri Mohiuddin): CHIPMUNK Air-

craft VT-CVQ, operated by Delhi Fly- g
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ing Club, was involved in a fatal acci-
dent near village Jaitpur, approxima-
tely 10 miles from Delhi, during the
fore-noon of 3rd May, 1963.

The aircraft had taken off from Saf-
darjung at 0724 hours I.S.T. with an
Assistant Pilot Instructor, Shri P. K.
Kapur and a Student Pilot, Shri J. S.
Ahluwalia, on board, for a local train-
ing flight. A message was received by
the airport authorities at about 11.00
hours that the aircraft had crashed on
the river bed, south of Badarpur,
which is on the Delhi-Mathura Road.
The Student Pilot, Shri Ahluwalia gus-
tained fatal injuries while Shri Kapur
was removed to hospital in an injured
condition. His condition is reported to
be satisfactory.
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The aircraft had been destroyed.

The accident is being investigated by
an Inspector of Accidents, attached to
the Civil Aviation Department.

Shri S. M. Banerjee: From news-
paper reports, it appears that Shri J.
S. Ahluwalia was not only a trainee
but was also Assistant Gagrison En-
gineer working in MES. I would like
to know whether any compensation
hag been paid to this gentleman by the
Defence Ministry. Is it also a fact that
the aircraft was allowed only to take
3 miles, but it had taken 15 miles?
Wil] this fact also be considered by the
inquiry?

Shri Mohiuddin: The second point
is not yet fully investigated;, it is
under investigation. Information can
be had only after the receipt of the in-
quiry report. As regards compensa-
tion, it will of course be dealt with
according to the rules.

Shri S. M. Banerjee: He was a De-
fence Ministry employee; he was not
just a student pilot.

Mr. Speaker: He might table a
question or write a letter to the Min-
ister.

Shri P. C. Borooah (Sibsagar): What
are the arrangements for checking up
aircraft in  the Flying Club  bcfore
they take off?



